5199 Re: Motion for
Adjournment

Shri Tyagi: Will it then come as a
Calling Attention Notice?

Mr. Speaker: No. He may parti-
cipate in the discussion,

Shri Tyagi: It 1s not my intentlon
to participate in the discusston.

Mr, Speaker: He may then ask an-
other hon. Member to participate in
the discussion.

Shri Tyagi: On a point of order,
Sir. I would like to have your ruling
is it out of order?

Mr. Speaker: I am not allowing it
now. It ls an academic issue. The
hon. Member wanted to call the at-
tention of the Minister to a particular
matter. 1 cannot immediately allow
it merely because he has given a Cal-
ling Attention Notice. It is not an
Adjournment Motion. A Calling At-
tention Notice takes time to be consi-
dered. I shall take time to consider
whother 1 should admit it or not, To-
morrow, I will consider this matter
and shall call on him.

Shri Ram Krishan Gupta: (Mahen-
dragarh): The time allotted to it may
be incrcascd. I mean the Punjabl
Suba issue,
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Mr, Speaker: Shri Prakash Vir
Shastri has tabled an Adjournment
Motion regarding this subject. This
is what he says:

“The situation arising out of a
sccond bomb explosion in the Arya
Samaj Mandir-Diwan Hall, Delhi,
where Swami Rameshwaranandji
is on fast for the maintenance of
the unity of Punjab be discussed.™

1 find from the cutting from the
newspaper that he has given to me
thay it was a cracker which was
thrown in the Diwan Hall. Now, the
hon. Member calls it a bomb. What is
this?

The Minister of State in the Ministry
of Home Affairs (Shri Datary: The
matter is already under investigation.
About ten persons have been interro-
gated and the police are taking all pro-
per steps in this respect,

Mr. Speaker: Very well; all proper
steps will be taken to safeguard the
life,
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Shrimati MaSda Abmed (Jorbat):
Under rule 197, 1 beg to call @he





